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(1897) 09 MAD CK 0007

In the Madras High Court

Boyamma APPELLANT

Vs

Balajee Rau RESPONDENT

Date of Decision : 27-09-1897

Acts Referred:

Citation : (1897) ILR (Mad) 469

Hon'ble Judges : Subramania Ayyar, J;Benson, J

Bench : Division Bench

Judgement

1. We do not think that the fact that the District Judge held Court on a gazetted
holiday is sufficient to disentitle the appellant to regard the day as

dies non in calculating the time allowed by law .for presenting an appeal.

2. We, therefore, set aside the order of the District Judge refusing to admit the
appeal and direct him to now admit it and dispose of it according to

law. Costs will abide and follow the result.
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